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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 137 OF 2024
IN
ORIGINAL APPLICATION NO. 584 OF 2022

IN THE MATTER OF:
DURGA PRASAD YADAV e APPLICANT
VERSUS
STATEOFU.P.&ORS. ... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO

1. FURTHER ACTION TAKEN REPORT ON BEHALF OF
DISTRICT MAGISTRATE, AYODHYA, UTTAR
PRADESH, IN COMPLIANCE OF ORDER DATED
13.10.2025 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL

2. COPIES OF LETTER DATED 11.02.2026 BY IRRIGATION

DEPARTMENT AND DRONE VIDEO OF 10.25 KM RCC
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DRAIN ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-1

3. COPIES OF LETTER DATED 11.02.2026 BY A.D.A.

ALONG WITH THE DRONE VIDEO ARE ANNEXED

HEREWITH AND COLLECTIVELY MARKED AS

ANNEXURE-2

4. A COPY OF LETTER DATED 11.02.2026 BY MUNICIPAL
CORPORATION, AYODHYA IS ANNEXED HEREWITH

AND MARKED AS ANNEXURE-3

5. A COPY OF LETTER DATED 14.02.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-4

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL-bhanwar(09jadon@gmail.com
PHONE NO.-7838248353

Date: 15.02.2026
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL -
PRINCIPAL BENCH, NEW DELHI .

M.A. NO. 137 OF 2024
IN
ORIGINAL APPLICATION NO. 584 OF 2022

L,
iNutm Ticke! A‘m RA lﬂr

IN THE MATTER OF: it

DURGA PRASAD YADAV =% APPLICANT

VERSUS

STATEOFU.P.&ORS.  eeeeeeeee

FURTHER ACTION TAKEN REPORT ON BEHALF_OF DISTRICT

MAGISTRATE, AYODHYA, UTTAR PRADESH, IN COMPLIANCE OF

ORDER DATED 13.10.2025 PASSED BY THE HON'BLE_NATIONAL

GREEN TRIBUNAL

I, Nikhil Tikaram Funde, aged about 36 years, S/o Shri Tikaram Funde, posted as

District Magistrate, Ayodhya, Uttar Pradesh do hereby solemnly affirm and state

as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.
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2. That I state that the contents of this reply have been drafted by my counsel on
my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. That, the present matter pertains to the grievances raised by the applicant
concerning the obstruction to the natural flow of River Trilodki (also known
as Trilodki Ganga), as well as the alleged discharge of polluted water by M/s
Amrit Bottlers Pvt. Ltd. (Coca-Cola), situated at Dabhar Semar, Chandpur
Harbans, Allahabad Road, Ayodhya in the river.

4. That the above matter was last listed for hearing on 13.10'.2025, wherein the
Hon’ble Tribunal directed as follows:
“...1. Report dated 10.10.2025 has been filed by DM, Ayodhya vided email
dated 10.10.2025.
2. Mr. Mahendra Kumar Singh, ADM, Ayodhya has appeared throygh V.C.
and submitted that six months’ time is required for restoring/rejuvenating
River Trilodki Ganga.
3. The request for grant of six months’ time is accept but progress report shall
be filed after three months which will be considered by this Tribunal for

passing such further orders as may be required.

b \S\OQ\Q(’.)
Attested BY
Umesh Narain, Notary Public

: of Law & Justice
Mmistré Ot of India

Regd. No. : 9533/12

+ b
Sworn & Venﬁed\
Before Me il
/\\Ng\é\on\a
Umesh Naraln, Notary Puh-

Shed No.- 6 Civil Court
Ayodhya (U.P.)




/ 1891

4. Copies of relevant documents and drone videos regarding construction of
the drain and restoration/rejuvenation of the river may be filed with the report

5. List on 17.02.2026 for further orders. ...”

REPLY IS AS FOLLOWS

5. That, it is most humbly submitted that, in compliance with the directions of
the Hon’ble Tribunal, the deponent had filed an Action Taken Report dated
10.10.2025 (hereinafter referred to as the “Affidavit dated 10.10.20257),
which is available on record at judicial pages 1817-1886. The present
Affidavit is being filed to place on record the further progress made with

respect to the restoration of River Trilodki Ganga and Telaiya Drain.

I. COMPLIANCE BY IRRIGATION DEPARTMENT

6. That, the Executive Engineer, Irrigation Division, Ayodhya, vide letter dated
11.02.2026, has informed that, in addition to the 9.2 km long RCC drain
(Airport Drain) constructed in the southern part of the Airport, an additional
1.15 km long RCC drain, laid parallel thereto, has been completed. It has
been reported that, in accordance with the approved scope of work, the entire
10.35 km RCC drain construction now stands completed. It has been further

stated that rainwater from the Airport and adjoining areas is flowing
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uninterruptedly, and no instances of waterlogging have been observed in the
surrounding areas.
Copies of letter dated 11.02.2026 by Irrigation Department and drone video

of 10.25 km RCC drain are annexed herewith and collectively marked as

Annexure-1.

COMPLIANCE BY AYODHYA DEVELOPMENT AUTHORITY

ADA

That, the Executive Engineer, A.D.A., vide letter dated 11.02.2026, has
informed that the physical work relating to the 4.123 km long stretch of
Telaiya Drain, passing through densely populated areas from Panchkosi
Parikrama Marg up to Ramayana Hotel (NH-27) on the northern side of the
Airport, is now approximately 97% complete.

Copies of letter dated 11.02.2026 by A.D.A. along with the drone video are

annexed herewith and collectively marked as Annexure-2.

. That, vide the aforesaid letter dated 11.02.2026, it has further been informed

that funds amounting.t-o Rs. 29.80 crores were approved for the said work,
out of which an amoﬁht of Rs. 20.86 crores have already been released. It has
also been stated that, for ensuring structural safety and effective drainage, slab
laying and cross-drainage works are presently in progress, and the remaining

works shall be completed expeditiously in accordance with the directions of

/the,Hcm’ble Tribunal. __/\/{qaaco
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I11. COMPLIANCE BY MUNICIPAL CORPORATION. AYODHYA

9. That, Municipal Commissioner, Municipal Corporation, Ayodhya, vide letter
dated 11.02.2026, has informed that during the financial year 2025-2026,
cleaning/desilting work of the Telaiya Drain falling within the limits of
Municipal Corporation was duly carried out. It has been further stated that
cleaning of jal kumbhi, bushes, silt, and other obstructions, as may be
required, shall again be undertaken before the coming rainy season, to
ensure smooth and uninterrupted flow of the drain.

A copy of letter dated 11.02.2026 by Municipal Corporation, Ayodhya is

annexed herewith and marked as Annexure-3.

IV. COMPLIANCE BY RURAL DEVELOPMENT DEPARTMENT

10. That, the Deputy Commissioner (Labour Employment), Ayodhya, vide letter
dated 13.02.2026, has informed that restoration works of River Trilodki
Ganga are proposed to be undertaken through MNREGA over a total stretch
of 22.65 km, comprising 19.85 km in Tehsil Sadar and 2.80 km in Tehsil
Sohawal. It has been further reported that, as on date, restoration work over
14.433 km has already been completed.

11. That, the Deputy Commissioner (Labour Employment), Ayodhya, vide letter
dated 14.02.2026, has further informed that River Trilodki Ganga extends

rerTotal length of 42 km within District Ayodhya, comprising 19.85 km
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in Tehsil Sohawal and 22.15 km in Tehsil Sadar. It has been reported that
restoration works have been carried out over 14.42 km in Tehsil Sohawal
and 19.35 km in Tehsil Sadar (including 7.40 km of natural flow stretch).
It has been further stated that restoration activities along the remaining 8.23
km are presently being hampered, as a substantial portion of the said stretch
falls on privately owned land.

A copy of letter dated 14.02.2026 is annexed herewith and marked as

Annexure-4.

12.That, the deponent, in faithful compliance with the directions of the Hon’ble
Tribunal, is filing the present affidavit and remains duty-bound to ensure
compliance with the directions in their true letter and spirit.

13.Hence, this Further Action Taken Report is respectfully submitted for kind
perusal of this Hon'ble Tribunal. ‘

14.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.
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VERIFICATION

Verifiedat_ AYODHYA  onthis 15 day of February 2026, that the contents

of the above affidavit from paragraphs 1 to __are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.
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